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That I give hereinbelow the details of the assets (immovable, movable, bank

balance, etc.) of myself, my spouse and dependents*;

A.

Details of movable assets.

(Assets in joint name indicating the extent of joint ownership will also have to be given)

S. Description Self Spouse(s) | Dependent-1 Dependent-2 | Dependent-3, ]
No. uN‘?me(‘s ! Na.m s ame: etc.
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Shares in T
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(iv) | Other Financial g R\\“Q\k
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Savings, LIC,

Policies, etc. ?\g‘ \C\m. 6“
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such as values

of claims / B % 0 = . s
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Note :  Value of Bonds / Shares / Debentures as per the latest market value in Stock Exchange in respect

of listed companies and as per books in t

he case of non listed companies should be given.

*Dependent here means a person substantially dependents on the income of the candidate.
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